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 RULES AND REGULATIONS 

  

1. INTRODUCTION 

The present rules govern the procedure of the CLC-CCI Moot Court on Competition Law, 
2019 (hereinafter “the Competition”) which will be held on 15th and 16th March, 2019 at the 
Campus Law Centre, University of Delhi, North Campus, Chhatra Marg, Delhi- 110007.  

 

2.    ELIGIBILITY 

All students who are either enrolled in a 3-year LLB programme or a 5-year integrated LLB 
programme shall be eligible to participate in the CLC-CCI Moot Court on Competition Law, 
2019.  

Only ONE team from a University/Institution will be eligible to participate in the competition. In 
case there are more than one registration from a particular university/institution, the team that 
submits a letter from the Head/ Dean of Institution/Moot Court Committee, authorising them to 
participate for the competition first, will be considered eligible to participate. 

3.    TEAM COMPOSITION 

Each team shall consist of only two speakers and one researcher. The teams may choose to 
participate without a Researcher, and therefore consist of only two speakers. The teams will be 
assigned Team Codes by the Organisers.  
 

4. OFFICIAL LANGUAGE 
 
The official Language of the Competition, including all forms of Oral and Written Submissions, 
shall be in English.  

 
5. REGISTRATION 
 

The registration for the CLC-CCI Moot Court on Competition Law, 2019 will open from 24th 
December, 2018. The deadline for registration shall be 11:59 PM, 30th January, 2019. 

The Teams may register by sending in softcopy of the duly filled Registration Form along with 
Stamp of the Institution and Signature of the Head of the Institution to 
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competitionlawmoot@clc.du.ac.in. Upon successful completion of the registration process and 
submission of the Registration Form, the team will receive a confirmation email from the 
organisers within 3 days of such submission, informing them about their successful registration.  

Please note that incomplete registration forms will not be accepted. For successful registration, 
all particulars are required to be provided by the teams in the registration forms.  

Substitution of names shall not be permitted after the Registration Deadline.  

 

6. REGISTRATION FEE 

The registration fee for the competition is 4500 per team, and it has to be paid through demand 
draft. Details for such payment will be provided to the teams when they clear the Memo 
elimination Round. Registration Fees is payable only by the Teams which clear the Memo 
Elimination Round.  

 

7. MEMORIALS 
 

I. General Rules 
• Each team shall be required to submit memorials for both the parties in doc. format. 

The soft copies are to be submitted on the following email address 
competitionlawmoot@clc.du.ac.in. The deadline for submission of the softcopy of 
Memorials is 11.59 PM, 20th February 2019. The organisers will not be responsible in 
case the email is not received before the deadline for any reason. 

• While emailing the soft copies of the memorials, the subject of the email must be 
‘Memorials for <Team Code>’. Both the files should be submitted through a single 
mail.  

• The files sent, should be named as ‘Applicant/Respondent – <Team Code>’ 
• The submissions that are received post the said time, will not be considered for the 

shortlisting of teams. 
• Final List of Shortlisted Teams shall be declared on 25th of February 2019.   
• Hard copy of the shortlisted memorials should reach by 8th March, 2019.  
• Memorials submitted later than the given date will NOT be accepted by the organisers.    
• The teams shortlisted based on the memorial are required to submit 5 hard copies of the 

memorials of each party. The same shall be couriered to the following address  
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Prof. (Dr.) Usha Tandon, 
Professor-in-Charge, 

Campus Law Centre, Faculty of Law, 
University of Delhi, Delhi – 110007 

• It is the responsibility of the teams to ensure that correct number of copies of the 
memorials are submitted and acknowledgement of the same is obtained from the 
organisers.  
 

II. Format 
• The participating team is required to prepare a memorial for each party to the dispute 

with the following mandatory heads: 
 

i. Cover Page 
ii. Table of Contents 
iii. Index of Authorities 
iv. Statement of Jurisdiction 
v. Statement of Facts  
vi. Issues Raised 
vii. Summary of Arguments  
viii. Arguments Advanced  
ix. Final Submission/Prayer  

 

• While citing authorities, the footnoting style to be followed is Harvard Bluebook 
19th Ed. 
 

• The teams must mention the Team Codes allotted to them in the emails sent for 
submission of the soft copies. Please note that the teams SHALL NOT MENTION 
THE NAME OF THE PARTICIPANTS/ UNIVERSITIES/ INSTITUTIONS/ 
COLLEGES, OR ATTACH ANY NAME OR LOGO OF THE SAME. 
 

• All memorials shall conform with the following requirements failure of which will 
attract negative marking for the teams. 

 
Ø Memorials must be printed on A4 sheets and neatly bound 
Ø The font of the body of the memorial should be in Times New Roman, font size 12, 

with 1.5 line spacing. The font size of the endnote/footnote if any, must be in 
Times New Roman, font 10. 

Ø Each page must have a margin of at least one inch on all sides 
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Ø The total number of pages of memorials shall not exceed 25 typed pages for each 
party including the front page 

Ø  The cover page should be printed in colour (Blue for Applicant, Red for 
Respondent) 

Ø The cover page MUST contain the Team Code in the upper right hand corner of the 
front page 
 

III. Oral Rounds 
 

• The first round will be shortlisting round based on the memorials submitted by the 
teams. Out of all the memorials submitted by the teams, 32 highest scoring teams 
(based on both memorials for the Plaintiff and Respondent will be considered for this.)   

• The preliminary round will be knockout round. Out of 32 teams selected for oral 
rounds, each team shall have to argue from both sides, that is, once for the applicant 
and once for the respondent.  

• 8 highest scoring teams based on the marks of both side arguments will qualify for 
quarter-finals. 

• The quarter-final round will be followed by semi-final round with 4 winning teams. 
Followed by the final rounds between the top 2 teams.  
 

IV. Scoring    
 

• Memorial       20% 
• Response to questions and articulation  20% 
• Use of Authorities and Precedent   20% 
• Reasoning in the Application of Principles 20% 
• Application of Facts    10% 
• Advocacy skills, Court Craft and Demeanour 10%    

 

8. AWARDS 
 

• Winners/Best Team – Trophy and Cash Prize of Rs. 75,000/- 
• 1st Runners up/Second - Best Team – Trophy and Cash Prize of Rs. 50,000/- 
• 2nd Runners up/Third Best Team – Trophy and Cash Prize of Rs. 30,000/- 
• Best Speaker of the Competition - Trophy and Cash Prize of Rs. 10,000/- 
• Best Memorial of the Competition - Trophy and Cash Prize of Rs. 10,000/- 
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9. MISCELLANEOUS 
 

The Moot Court Society of Campus Law Centre reserves the right to take appropriate action 
for any unethical, unprofessional, immoral conduct and uncalled for behaviour of the 
participants at the competition venue and accommodation.  
If any situation arises which is not contemplated by the Rules, the decision of the Organizing 
Committee shall remain final and binding. The Moot Court Society reserves the right to vary, 
alter, modify and/or repeal any provision of the Rules if so required. 

 
10. CONTACT DETAILS 
 

For any further details, please find the contact details below: 
• EMAIL 

competitionlawmoot@clc.du.ac.in 

• TEACHER MEMBERS: 

Prof. (Dr.) Usha Tandon - Patron  - utandon26@gmail.com 

Dr. Narender Kumar Bishnoi - Convener  - n.bishnoi84@gmail.com 

Dr. Arti Aneja   - Co-convener  - artianeja1@gmail.com 

Dr. Ajay Kumar Sharma - Member  - aksnluj@gmail.com 

Dr. Shikha Sharma  - Member  - shikhasharma008@gmail.com 

Ms. Apanjot Sahota  - Member  - Apanjot.sahota@gmail.com  

 
• STUDENT MEMBERS:  

Mr. Kartik Lahoti     +91 8130 71 8148 

Ms. Deeksha Aggarwala    +91 9650 15 5397 

Mr. Rishabh Pandey    +91 9956 54 9569 

Mr. Wilson Joy    +91 9971 98 6080 

 

• POSTAL ADDRESS: 
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Prof. (Dr) Usha Tandon  

Professor in charge 

Campus Law Centre 

University of Delhi 

Delhi - 110007 

  



	

	
CLC-CCI MOOT COURT ON COMPETITION LAW, 2019 

	

Page	7	of	9	
	

SCHEDULE      

 

Event Date 

Releasing of Moot problem  21st December, 2018 

Opening of Registration 24th December, 2018 

Last Date of Registration 30th January, 2019 
Revised Date: 10th February, 2019 

Submission of Memorial (Soft Copy) 20th February, 2019 
Revised Dare: 23rd February, 2019 

Declaration of Results of Memorial 25th February, 2019 
Revised Date: 1st March, 2019 

Submission of Memorial (Hard Copy) 8th March, 2019 

Final Registration (Payment of Fees) 5th March, 2019 

Oral Rounds 15-16th March, 2019 

 

*The Oral Rounds are scheduled to be held on 15th and 16th March, 2019 at the Campus Law 
Centre, University of Delhi, North Campus, Chhatra Marg, Delhi- 110007. 
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Passport  

Size  

Photograph 

 

 

Passport  

Size  

Photograph 

 

Passport  

Size  

Photograph 

 

REGISTRATION FORM 

Name and Address of the Institution: ....................................................................  

................................................................................................................................ 

City:........................................ State:................................... Pin:............................ 

Contact no. of the Institute: .................................................................................. 

Name and Contact no. of the Teacher in charge of the Moot Court Society: 
................................................................................................................................ 

PARTICULARS OF THE TEAM MEMBERS: 

First Speaker (Contact Point)  

Mr. / Ms.   _____________________________________ 

Semester / Year _____________________________________ 

Contact No   _____________________________________ 

e-mail ID  _____________________________________ 

Signature: 

Second Speaker 

Mr. / Ms.   _____________________________________ 

Semester / Year _____________________________________ 

Contact No   _____________________________________ 

e-mail ID   _____________________________________ 

Signature: 

Researcher 

Mr. / Ms.   _____________________________________ 

Semester / Year _____________________________________ 

Contact No   _____________________________________ 

e-mail ID  _____________________________________ 
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Signature: 

 

Accommodation Required (Please Tick appropriate box)  

 

 

 

Signature of Head of Moot Court Society/ Faculty Co-ordinator 

 

 

Signature and Seal of Head of the Institution 

 

 

 

YES	 NO	


